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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD,

O.A.No, 413 of 1967.

Date: 10--4-.1997.
Betweean:

N.Maraiah,. . .o Applicant,
and

1. Svuperintendent of Post Cffices,
Suryapet Division, Suryapet,
Nalgonds District.

2. The Director of Postal Services,
Hyderabad Reglion, Hyderabad, Respondents.

Councel for the applicant: Sri S.,Ramakrishna Rao.

Counsel for the respondents: Sri N.R.,Devraj.

JUDGMENT

(Hon'ble Sri R. RANGARAJAN,MEMBER (&)

LI

Heard Sri 5.Ramakrishna Rao for the applicant

and Sri N.,R.Devraj for the respondents.
The applicant was posted on ad hoc basis as Mail

Cverseer, Suryapet Division by Order No.B1/MCS/92-93

dated 29--9--1992 (Annexure A-II, page 13 of the 0.A.)

He w-s later sent for training by Order No.B1/MG/92
Qated 29--10--1992 (A nexure No. III to the 0,a,,)refore

8ssuming charge as Mail Overseer,
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It is stated that, earlier in the year, 1995

the applicant was sought to be reverted: but he
abPpealed to the Post Master General, Hyderabad Division,
Hydercbad for reviCWing that brder. On appeal, the
earller order was cancelled on 25+.-4-199%5 and he was
continﬁiﬁg on adhoc basis as Mail Overseer. By the
impugned Order B1/MOS dated 25-3-1997 the applicant

who iS working as Mail Overseer on adhoc bééis is
Ordered to pe reverted and allottéd to Sﬁgyapet Head
Office Unit for posting him in regular post in his
earlier capacity as Post man,

The applicant has filed a representation
cated 26--3--1997 to the 2nd respondent requesting

for his retention as Mail Overseer, It is stated that
the said representation is yet to be disposed of,

This 0.A., is filed for setting aside the

_impugned Order No.B1/MOS dated 25--3--1997 of the

ist respondent reverting him from the posthof Mail
Ooverseer and posting him to work in the post of Postman,

suryapet by holding that the Order is arbifrary,
illegal, unwsyrranted and for a consequent%él direction
to the lst respondent to c9ntinue him in the post of
M3il Overséer on regular basis taking into consideration

the continuous adhoc service rendered by him with
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effect from 29-9-1992 with all consequential benefits,

I do not want to éXpress any opinion at this

junctyre in regard to the impugned order. If any opinion

is expresseg at this Juncture, probably that would be

taken as an Order and his representation dated 26--3--1997

may be disposed of on that basis. Hence, the only direction

that can be given in this 0.2, is to direct Respondent

No.2 to dispose of the representation of the applicant

dated 26--2 -1997 in accordance with the rules, It is

2150 made clear that if the reliever to the applicant

pPosted 3s Mail Overseer, Suryapet has not yet relieved of

his post as on date to take up the job as Mail Overseer,

suryapet, then the applicant should ot be reverted till

such time his representation dated 26-w3.-1997 is disposed

of by the Respondent No.2,

In the result the following direction is

given :

i) that the Respondent No.2 is directed to dispose

of the representation of the applicant dated 26-3-1997

within a pefiod of two months from the date cof

receipt of a copy of this Crier,

C[\//
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11) that if a reliever to the applicant as

Mail Overseer is already posted and if

that repiacing empioyee is not yet relieved
as-on date, the applicant should no¢ be

r¢Verted till his r presentation dated 26-3-1997

‘is disposed of by the Respondant No,2.

The‘O,A.; is ordered accordingly at the

admjission stage itself. No costs.

NOTE :

m/\/\_/
@LRANGARAJAN,
MEMBER {A)

Dictated in open Court. . .%kﬁuqé’f'

Date: 10th April, 1997,

C.C. BY TOMORROW (11-4-1997)

(B.O.)
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Copy tei-

1., Superintendent of pest Offices, Suryapet Divisien,
Suryapet, Nalgenda District,

2., The Directer of Postal Services, Hyderabad Reglon, Hyd.
3. One copy to Sri. S.Ramakrishna Rae, advecate, CAT, Hyd.
4, One copy to Sri. N.R.,Devaraj, Sr. CGSC, CAT, Hyd.

5. One copy to Deputy Registrar(A), CAT, Hyd.

6. One spare Cepy.

Rsm/-
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